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IN RHE  CENTRAL ADMINISTRAT IVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI

N

Dofo NOo 2356/95 dated 14-12-1955

Hon'ble Shri NeVo Krishnan, act ing Chairman
Hon'ble Smte.Lakshmi Swaminathan, Member (3}

Constable Padam S$ingh

R/o Village Jalgl Pur, PeSo Shamli,
PoCo Bareli, Distt.Mujaffar Nagar,
Uttar Pradeshe.

c/o B.S. Oberoi, 0-23, East of Kailgsh,
New Dalhi. : ‘
~ soo Applicant

(By Hdvocate Shri BeSe Oberoi)
- VS e

o Govt eOf NoColoe of Delhi
t hrough Commissioner of Police,
Police Headguarters,
I,PoEState, NGU Delhio

20 baputy commis s ioner of Police,
New Delhi Police, Po.So Parliamert Strest,
New Dalhi.

4, Shri Sukhdev Singh, Inspector of Police,
SHoDo/PeSo Tilak Marg, New Delhi.

eo00o B3 B ondants

0RO E R (ORAL)

(Hon'ble Shri NeV, Krishngn, Acting Chairman )

We have heard hime Appli ant is a constgblo
(briver) in Belhi Police against whom departmantal
enguiry on the bgsis of summary of allegations {annagﬁ{?}
have been initiafed. It is alleged that on 108455 |
while he was engaged on duty as Motor Cycle ridor, ho
met with an accident and on medical examinatien it w2
found that he consumed al-cchold
20 It is stated thai,simultanaous}v?gciion bieo
been initiated to prosccute him under Secticn 279/35?:

of IoPoCo and FIR has been filed in this regard{Anneh i

is FIR in this regard.) « An, Annexur? A=Q chargo shuol
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has been filed and ths trial is pendina,

3. Laarnad counsel for the aoplicant stbmi®s
thot procssdings in the D.fo will prejudico his
dafance in the criminal cass baing institutad
against him. He submits that the charge in both
cases are thes sams. If ths allegations againgt tho
applicant in the D.I.that ha was driving uminr thn
influencetof alcohol "is establishad h2 annrshends

conviction on that ground alone.

4, o have hsard th2 learn=d counsol, 279-1FC
is regarding the offence of rash driving or riding
on any public way in a mannar so ragh or n=glinaent
as to endanger human life.,Like wise, 317 Irg io

regarding an of fence of causing hurt by oct

endangering life or personal safety of oth~rs Gl
(AR N ,L

while doing any act so rashly or noglinantly. ey
of thass offences rajuire proof of having consm o

liquor as an ingredient.

5 Wa are of the viesw that parallzl “zaartannte

¥

and criminal proceedings are thosz2 uwh2r2 Ehe fonty
to be proved to establish misconduct in tha O, 0,

or offence in thez criminal case arc th2 saas. in

that svent alone, stay of D.&es can ba nray»d fer.

6o That is not tha situtation her2. Rash irivie

may or may not be due to drinking liguos. Tho
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learnad counsel housver says that, this is thg
allegation mads in thse Annexura A, 3 docunsnt

receivad by tha applicant, That may be =0, 3t

that does not maka it a parallel enquiry.

Y for ons thing, the finding in a D.%. is
not binding on a trial Court. The allagn®icn
of drinking while on duty has to b=n indanondantly
provad beforz that Court. But that is not *he

U Troak
main issus bafors the Fekral Lourt. Tha iasuns
is rash and nggligent driving céusing an cridantoe
Thz allagation of drinking may bes a relovont fas®nar.
But that is not conlusivs. Ffor n=xample, th~ apnlecond
could prove that the breake of thas oth=r yrniels
failed, resulting in tha accidant or th-t deiuse
did not head to signals stc,-Ye ara of Lhu visu,
that in the circumstances procreding with %h» Jats
cannot prejudically =ffoct th3 aoplicant ia iha
criminal c~se,
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7 Hance the O0.A. is dismissed. )f/f//,?kx
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(Smt.Lakshmi Swaminat han) (N VoKrishnrn )
. Membar (3J) Acting Chair-ozn
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